










































































In view of the above, you are hereby directed to SHOWCAUSE as to why
action should not be initiated against your industry under section 31 (A) of Air
(Prevention and Control of Pollution) Act 1981 (as amended by Act 47 of 1987) for
violating the Consent conditions and directions of the Board and for causing air
pollution in the surrounding areas.

Your reply on the above issues shall reach to the TSPCB, Head Office,
Sanathnagar, Hyderabad within 15 days along with supporting documents from the
date of receipt of this notice, failing which the Board will initiate necessary action
against your industry under the provisions of the Air (Prevention & Control of
Pollution) Amendment Act, 1987 in the interest of Public Health and Environment.

sd/-
MEMBER SECRETARY

To

M/s. Vineet Laboratories Ltd.

(Formerly M/s. Ortin Laboratories Ltd.),

Sy. No. 300, Malkapur (V),

Choutuppal (M),

Yadadri Bhuvanagiri District.

Copy to:
1. The JCEE, TSPCB, ZO, RC Puram for information and necessary action.
2. The EE, TSPCB, RO, Nalgonda for information and necessary action

3. Concerned File.
//T.C.F.B.O//

%Mtgﬁronmental Engineer

(Task Force - UH-1IV)

This Order has the Digital Approval by the Member Secretary.
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